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Relief to November 1984 riofs vietims
: in Delhi

305. SARDAR JAGJIT SINGH AU-
RORA: Will the Minister of HOME
AFFAIRS be pleased io state:

(a) whether the Cenfral Govern-
ment and the Delhi Administration
have received representations from
some Member of Parliament and the
November, 1984 Riot Victims Associa-~
tion (Delhi Businessmen) Janakpuri,
New Delhi demanding compensation
to November, 1984 riot victims against
‘heavy losses of their business esta-
blishments which wete not insured;

(b) if so, what action has been
taken by Government for payment of
compensation to riot-affected pelhi
husinessmen; and
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(ey how much further time is likely
to be taken by the Central Govern-
ment in order to make actual payment
of compensation, as per decisicn of
Dhillo, Committee in conformity with
the Punjab Government’s -decision tfo
extend many financial Yenefits to such
victims, as published in the Indian
Express of 2nd October. 19867

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI CHINTAMANI PANIGRAHRILD):
(a) Yes' Sir.

(by ang {(c) The representalions are
being considered in the light of the
recommendation of  Dhillon Com-
mittee,

Agitation against observance of
Hindi Week

306. SHR] CHITTA BASU: Will the
Minister of HOME AFFAIRS be pleas-
eg to state:

(a) whether 5 mass agitation burst
forth in Tamil ™WNadu in September-
October last, against the decision of
observing Hindi Week by the Central
Government; and

(b) if so, the details of the agitation

and Government’s  reaction in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANY PANIGRAHI):
(a) Yes’ Sir.

(b) There has been no change in
the official language policy of the Cen-
tral Government. However, some peo-
ple in Tamil Nadu starteq an anti-
Hindi agitation <consequent on the
isste of a roufine circular regarding
the observance of Tindi Wezk by the
Press Knformation Bureau of the Mi-
nistry of Information 2nd Broadcast-
ing, The Home Minister =znd the
Prime Minister reiterateq the Govern-
ment’s policy in this connection and
assured everyone includicg the Chief
Minister of Tamil Nady that there has

Been no change in the official langu-
age nolicv nf the Mormbwal
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ment, The Government’s position hag
thus been fully clarified.

Setting up of an Atomic Power
Plant in Orissa

307. SHRI SUBAS MOHANTY. Will
the PRIME MINKSTER be pleased {o
state. -

(ay whether it is a fact that a com-
mittee headeq by Shri M. R, Srini-
vasan to select a gite for the proposed
Atomic Power Plant in Orissa visited
different parts of the State and con-
ducted preliminary investigations;

"- (b) whether it is also a fact
after thorough investigation and dis-
cussiong with the high level officials
of Orissa, the Committee found a
suitable place near Bejipur in Bhapar
Block, District Puri;

(¢) whether the Orissa Government
had assureq the Committee to supply
water, land, power, construction and
development of approach roads,
strengthening of Hirakug Dam;,

(d) if so, whether it is a fact that
the Committee has submitteq its re-
port to Nuclear Board for cousidera-
tion and final decision; and

(ey if so, what decision Government
have taken or propose to take in thig
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMEINT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K. R. NARAYANAN). (a)
to (e) Alongwith sites in other consti-
tuent States of Eastern Electricity Re-
gion  sites in Orissa, including the
site at Bejipur have been examined
by the Site Selection’ Committes of
the Department of Atomic Energy to
assess their siutability for setting up
nuclear power stations. In the course

of discussions with officials of the
State Government of Orissa, certain
assurances regarding infrastructural

inputs were given. Report of the Sit:
Selection Committee is under consi-
deration :f the Government.
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Procurement of image processing
system by the ORSAC

308. SHRI SUBAS MOHANTY; Will »
the PRIME MINISTER be pleased to
state .

~ (a) whether in order to get effective:
implementation of different procjects,
the Orissa Remote Sensing Application
Centre (ORSAC) has proposed 1o pro-
cure a medium level image processing
system: and ' '

(b) if so, whether Indian Space Re-
search Organisation (ISRO) has agreed
to extenq financial assistance; if so,
to what extent and what is ihe hkefy
total cost of the project?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THyx, DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRf{ K. R. NARAYANAN):  (a)
ang (by Yes, Sir. The Orissa Remote
Sensing Application Centre (ORSAC)
has approached Indian Space Re-
search Organisation (ISRO) for sup-
port for a medium level image pro-
cessing system, ORSAC and ISRO are
having preliminary discussions on the
matter. It ig premature to grrive at
any ‘precise cost estimates.

Deprivation of civilian employees of
RRL, Jorhat from the special duty
allowance

309. SHRIMAT] BIJOYA CHAKRA-
VARTY: Will the PRIME MINISTER.
be pleased to state:

(a) whether the civilian employees.
of the Regional Research Laboratory,
Jorhat, Assam are liable to be trans-
ferred "to any place in the country;

(b) what criteria have been laid
down for entitlement of 25 per cent:
special duty allowance to the civilian*
employees of the Central Government
serving in the States and the Union
Territories in the Nox!h—Ez\stem Re-
gion;



